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The issue raised inthis Wit Petition by
means of public interest l[itigation 1is regar di ng
perm ssive use of calculators in class XI and Xll by the
children wth learning disabilities (known as dyslyxi a,

dyscal culia and dysgraphi a).

2. Pursuant to the order passed by this Court on
18t h February, 2005, an Expert Conmittee was constituted

to consider the issue of grant of permssion to use



calculator by the learning disability students.

3. Pursuant thereto, the Cormttee conprising of
Dr. Madhuri Kul karni, Professor & Head, Departnent of
Pediatrics, LTM5 Hospital, Sion, Minbai, Dr. Beena
Sawant , Child Psychologist, Sir J.J. G oup of
Hospitals, Miunbai, Dr. H C.Pradhan, Professor & Dean
of Faculty, Hom Bhabha Centre for Science Education,
TIFR, Mankhurd, Munbai and Dr. Nilesh Shah, Head of
Department, Psychiatry, Sir J.J. Goup of Hospitals,
Munbai exam ned the question fromdiverse angles and

submitted their report.

4. The Committee in Chapter IIl under the Head
‘Observations of the Commttee’ inter alia recorded

t hus:

"1,
2. L
3.
4. ...
5. ...
6. It is logical argunent that in Std.
X and Xl | (Comrerce) Exam nation t he

Account ancy paper does not primarily assess
student’s calculation skill. This skil

supports other skills which are primrily
assessed in this paper and therefore students
shoul d be allowed to use cal cul ators.
Already in XIll (F.Y.B.Conm), XIV (S.Y.B. Com
and XV (T.Y.B. Conm st andar ds use of
calculator for accounts papers is allowed.
On the basis of this argunent and | ogic, one



may allow use of calculator for all the
students (not only for students certified
having learning disability) for the accounts
paper in XI and Xl | standards.

10. Even if students havi ng | earni ng
disability are allowed use of calculator in
Std Xl and Xl I nmathematics paper, it nmay not
hel p them and may not i nprove their
performance as they may punch in the wong
nunbers in cal culator due to their difficulty
in transferring the nunber from paper to
cal cul at or. | f even after using calcul ator,
their performance does not inprove, they may
get nore frustrated and dispirited.”

5. Then in Chapt er |V under t he Head
‘Recommendations of the Conmttee’, the Conmttee has
unani nously recommended the use of calculators to al

students of Standard XIl in the Book Keeping &
Accountancy paper in the comrerce streamof HSC Board
Exam nati on. As regards learning disability students,
the Committee suggested that these students be allowed
extra time of fifteen m nutes per hour of the duration
of the test; for a two-hour test the extra tinme should
be thirty mnutes and for a three-hour test it should be
forty-five mnutes and for two and half hour test, forty
m nut es. Vinay C. Dakshi ndas the Secretary of the
Maharashtra State Board of Secondary & Hi gher Secondary

Education has filed two Affidavits; the first on 7th



February, 2005 and the second on 24th January, 2005.

6. It is a case of the Board that in respect of
children suffering fromlearning disability, the Board
way-back in the year 1996 resolved to grant special
concession to these students. These concessions are

threefold viz.:

") Concessions in respect of curriculum

i) Concession 1in respect of the pattern
of the Exam nati ons.

i) Concessi ons in respect of t he
appear ance at the Exam nati ons.

The concessions granted by the Board
for students afflicted with |earning
di sorders are provided for Dbroadly
three types of learning disabilities.

(1) Dyslexia: The affliction connotes
difficulty with words and skills

associ at ed with the process of
| earni ng such as r eadi ng
conprehensi on, spelling, speaking and
I i stening.

(2) Dysgr aphi a: Thi s connot es
difficulty in witing.

(3) Dyscal cul i a: Thi s connot es
difficulty in skills associated wth
mat hemat i cal conput at i ons and
reasoni ng.

| say that the concessions granted to such
speci al students are as foll ows:

() Deaf - Dunb, Blind and Physi cal |y
di sabl ed candi dates shall be given extra 30
mnutes to solve the question papers and if
found necessary they will be provided with a



witer at the tine of the exam nation. The
supervision charges for such arrangenents
will however be borne by the Board. Seating

arrangenent in such cases shall be nade in a
separate room

(rn) Spastic candi dates shall be given
extra 2 hours to solve the question paper and
Learning disabled candi dates shall be given
extra 1 hour to solve the question paper.
These candidates shall be permitted to type
or wite the answer scripts or they shall be
permtted to take help of a witer for full
paper or for part of the paper in case the
candidate feels tired or exhausted while
typing or witing the paper. The witer wll
be provided in consultation with the head of
the institution concerned.

The witers shall be persons not directly
concerned wth teaching the candi dates but
able to understand the candidate’s speech.
They shall be chosen very carefully and
instructed to wite down exactly what the
spastic, |earning disabled candidates say to
t hem

Bef ore t he exam nati on conmences, an
undertaki ng shall be taken fromthe witer to
the effect that there will be no m suse of
t he concessi on. The institution shal
arrange to provide typewiters, t abl es,
chairs (specially made for such students)
etc. if necessary, without any charge to the
Boar d. However, the supervision charges at
the time of exam nation will be borne by the
Boar d.

(I'1'1) These candidates will be given nearest
exam nati on center of their choice and
further seating ar r angenent of t hese
candi dates shall be nmade in a separate room

(1v) In the case of Deaf and Dunb and
| earni ng disabl ed candi dates, teachers from
t he Juni or Col |l ege concerned may be permtted
for a period of maxi mum 15 mnutes to explain
t he guestion paper to t he concer ned
candi dates in the exam nation hall.

(V) Deaf - Dunb spastic and | earni ng



di sabl ed candidates shall be permtted to
of fer one | anguage i.e. English only instead
of two | anguages. Candi dates appearing under
Vocational group shall be permtted to offer

only one perm ssible | anguage i.e. Engl i sh
only.

(V1) Deaf - Dunb, Spastic and | earni ng
di sabl ed candi dates sel ecting Arts or
Conmrer ce or Sci ence stream shall be

permtted to offer one | anguage and five nore
subjects fromoptional group, instead of the
two | anguages and four optional subjects.

(VIl) In the <case of Blind, Deaf - Dunb,
Physically disabled, Spastic and Learning
di sabl ed candi dat es sel ecting Vocati onal
course, a certificate of having conpleted the
course satisfactorily issued by the Head of
the Institution specially recogni sed for
i nparting education to such students shall be
considered for H S.C. Exam nation.

(vil1) Blind, Spastic, Physically disabled
and Learning disabled candidates shall be
exenpted from draw ng figures, nmaps and
graphs etc. and the marks for these shall be

proportionately i ncreased. However, al
these candidates wll have to appear for
practical examnation in t he respective
subj ect s.

(1'X) In the case of blind, or deaf or dunb
or physically handicapped or spastic or
| earning disabled candidates, the limt of
maxi mum 10 grace marks in a subject shall be
extended up to total 15 grace marks."

8. Wth regard to wuse of calculators by al
students appearing in Book Keeping and Accountancy
paper, the view of the Board is that such Schenme is

nei t her feasible nor possible.



9. Having considered the Affidavit filed on
behalf of the Board and the recomendations of the
Expert Committee, we are of the view that by providing
calculators to the learning disabled students appearing
in Mthematics, Book Keepi ng and Accountancy paper, in
Standard XII Board Exam nation, their cause wll be
hel ped and it may not be correct to suggest that if even
after wusing calculator if the performance of |earning
di sabl ed students does not inprove, they may get nore

frustrated and dispirited.

10. We, accordingly, direct that the students
having | earning disability who appear in the Mathematics
and/ or Book Keeping & Accountancy paper in Standard Xl |
Board Exam nation may be allowed the use of cal cul ator.

11. No further direction needs to be passed.

Wit Petition is disposed of accordingly.

sd/ -
[RM LODHA, J.]

sd/ -
[NARESH H. PATIL, J.]



